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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

EXECUTION APPLICATION NO. 30 OF 2023 

IN  

ORIGINAL APPLICATION NO. 32 OF 2020 

IN THE MATTER OF: 

 

Varun                                              … Applicant 

versus 

Central Pollution Control Board & Ors.             … Respondents    

 

REPLY ON BEHALF OF RESPONDENT NO’S.  6, 12, 13, 

15, 18, 20, 23, 25, 28, 32 (“THE ANSWERING 

RESPONDENTS”)  

 

Most respectfully showeth: 

1. That the instant Reply is being filed on behalf of 

Respondent No’s. 6, 12, 13, 15, 18, 20, 23, 25, 28, 32 

(“the Answering Respondents”). 

 

MAINTAINABILITY: 

2. The Answering Respondents beg to submit the following 

points for the kind consideration of this Hon’ble 

Tribunal, without prejudice to the other subsequent 

submissions on merits: 
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(a) Both O.A. No. 32/2020 and E.A. No. 30/2021 in 

O.A. No. 32/2020 stand disposed of. 

O.A. No. 32/2020 was disposed of by Order dated 

05.03.2021. Thereafter, E.A. No. 30/2021 in O.A. 

No. 32/2020 was disposed of by Order dated 

18.08.2022. The Hon’ble Supreme Court of India 

has declared that this Hon’ble Tribunal is bound by 

the principles of natural justice (which includes 

opportunity of fair hearing) and clarified 

categorically that NGT cannot pass directions 

relying on recommendations of expert committees 

(Singrauli Super Thermal Power Station vs. 

Ashwani Kumar Dubey, Civil Appeal No. 

3856/2022 decided on 05.07.2023, 2023 INSC 

618). Hence the revival / restoration of these 

proceedings without hearing the Answering 

Respondents and imposition of penalty that have no 

legal basis both deserve to be re-considered in 

accordance with law by this Hon’ble Tribunal.    

 

(b) The HWRA was not even in existence before 

notification of the HWRA Act, 2020 on 

07.12.2020, hence HWRA does have the 
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jurisdiction to levy EC for periods prior to its 

existence / establishment. 

It is submitted with the greatest respect that the 

HWRA came into existence only after notification 

of the HWRA Act, 2020 on 07.12.2020 and it does 

not even have the power/authority as per law to 

levy EC for period before it came into existence. 

Hence determination and recovery of EC by 

HWRA is prima facie illegal and not sustainable in 

law.  

 

(c) The Applicant lacks locus standi. 

In the initial hearings of O.A. No. 30/2020 itself it 

came to light that the Applicant is based at Delhi 

while he has filed O.A. No. 30/2020 in respect of 

entities in Haryana and he is pretending to act in 

public interest, but he is actually pushing the vested 

interest of extortionists and competitors of the 

Answering Respondents and this is a motivated 

litigation pushing private agendas by abusing the 

process of the law. No averment has been made on 

the Applicant’s affidavit to establish his bona fides 

and locus standi, or his source of funding which 
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had prompted questions by the judicial conscience 

of this Hon’ble Tribunal. This Hon’ble Tribunal, by 

its Order dated 10.02.2020 was inter alia pleased to 

observe and direct as follows: 

“ 3. We asked the applicant, who is present 

in person and whose address in the 

application is of Delhi, as to how he 

has the information based on which the 

application is filed and what is his 

interest in the matter and who is 

funding these proceedings. He states 

that he is working with two NGOs- 

SAFE and Save Water. The application 

is silent on this aspect. It may be 

necessary to verify the antecedents of 

the applicant and his bonafides. 
 

4.  The State PCB may also furnish any 

information, if available, about the 

antecedents of the applicant, which 

may be relevant for these proceedings.” 

 

(Emphasis in bold supplied)  

 

Neither any averment on affidavit nor any document 

affirmed by affidavit to establish the bona fides and 

locus standi has been filed by the Applicant, nor are 

the bald statements made before this Hon’ble 

Tribunal established on affidavit. The expression 

“working with” does not establish either the 

capacity or the authority of the Applicant, while the 
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organisations / NGOs named by the Applicant are 

more than capable of pursuing their own litigation 

and are required by law to pursue legal remedies 

they may choose to seek if they so desire on their 

own name and based on their own records and 

through their duly authorised representative. This 

aspect has never been even properly considered after 

10.02.2020.  

 

INTERIM ORDER BY HON’BLE HIGH COURT: 

3. The Hon’ble High Court of Punjab and Haryana at 

Chandigarh was approached by various noticees assailing 

the common / similar show cause notice dated 

08.11.2023 issued pursuant to the present proceedings. 

To the best of the knowledge of the Answering 

Respondents, various orders have been passed by the 

Hon’ble High Court from time to time including on 

12.12.2023, 19.12.2023, 21.12.2023, and 08.01.2024. It 

is submitted that interim relief has been granted in terms 

of such orders. 
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Case No. / Year 

(P&H HC) with 

Petitioner Name 

Details 

CWP-28596-2023 

M/S VIHAAN 

TEXTILES PVT. 

LTD. 

19.12.2023 – Stayed show-cause 

notice dated 08.11.2023. 

CWP-28580-2023 

M/S DENIM 

CRAZE 

19.12.2023 – Stayed show-cause 

notice dated 08.11.2023. 

CWP-28598-2023 

M K DYEING 

19.12.2023 – Stayed show-cause 

notice dated 08.11.2023. 

CWP-28601-2023 

M/S NEW 

GARMENT 

19.12.2023 – Stayed show-cause 

notice dated 08.11.2023. 

CWP-28874-2023 

M/S ANAND KNIT 

21.12.2023 – Same interim order as 

CWP-28956-2023. 

CWP-157-2024 

ADDIAGO KNIT 

CREATION PVT. 

LTD 

08.01.2024 – Same interim order as 

CWP-28596-2023. 

 

CWP-28877-2023 

M/S GENEROUS 

TEXTILES PVT 

LTD 

21.12.2023 – Same interim order as 

CWP-28956-2023. 

CWP-28912-2023 

M/S FINE DYEING 

PVT LTD 

21.12.2023 – Same interim order as 

CWP-28956-2023. 

CWP-28951-2023 21.12.2023 – Same interim order as 
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M/S SPECTRUM 

WASHING PVT 

LTD 

CWP-28956-2023. 

CWP-28958-2023 

MS JYOTI DHAGA 

UDYOG PVT LTD 

21.12.2023 – Same interim order as 

CWP-28956-2023. 

CWP-28962-2023 

M/S COLOUR 

ZONE THROUGH 

ITS PROP 

21.12.2023 – Same interim order as 

CWP-28956-2023. 

CWP-28971-2023 

M/S SHREE SIDHI 

VINAYAK TEX 

COLOURS PVT 

LTD 

21.12.2023 – Same interim order as 

CWP-28956-2023. 

CWP-28997-2023 

SIDHI VINAYAK 

APPARELS PVT 

LTD 

21.12.2023 – Same interim order as 

CWP-28956-2023. 

CWP-29032-2023 

M/S SONU 

ENTERPRISES 

21.12.2023 – Same interim order as 

CWP-28956-2023. 

CWP-29035-2023 

NUTEX KNIT FEB 

21.12.2023 – Same interim order as 

CWP-28956-2023. 

CWP-27827-2023 

MODERN 

DYEING PVT LTD 

21.12.2023 – Tagged with CWP-

28956-2023 (sic) CWP-28596-2023. 

CWP-27823-2023 

TABI CREATIONS 

21.12.2023 – Tagged with CWP-

28956-2023 (sic) CWP-28596-2023. 
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PVT LTD 

CWP-27828-2023 

M/S SHADE X 

CREATIONS 

21.12.2023 – Tagged with CWP-

28956-2023 (sic) CWP-28596-2023. 

  

True copy of the Orders dated 12.12.2023, 19.12.2023, 

21.12.2023, and 08.01.2024 passed by the Hon’ble High 

Court of Punjab and Haryana at Chandigarh is attached 

herewith as ANNEXURE R-1 (Colly). 

 

SUBMISSIONS & OBJECTIONS ON MERITS: 

4. That at the very outset, it is submitted that the Answering 

Respondents had filed a Reply pursuant to Order dated 

21.10.2021 in E.A. No. 30/2021 in O.A. No. 32/2020 

passed by this Hon’ble Tribunal, wherein this Hon’ble 

Tribunal was inter alia pleased to direct as follows:  

“ [xxx]  

Issue notice by email to the State PCB. Response 

be filed within one month. The State PCB may 

also put the affected parties to notice of these 

proceedings for their response if any within one 

month. The applicant may serve papers on the 

affected parties and file affidavit of service 

within one week.  

List for further consideration on 19.01.2022. ”  
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The Answering Respondents thereafter filed their Reply 

on 11.01.2022 with copies of the Public Notices referred 

to in the subsequent paragraph, along with copies of their 

Permission Certificates etc., pursuant to which this 

Hon’ble Tribunal was pleased to dispose of E.A. No. 

30/2021 in O.A. No. 32/2020 by its Order dated 

18.08.2022. The Answering Respondents also crave 

reference to the submissions and documents pursuant to 

Order dated 01.08.2022 filed on 23.08.2022 and the 

clarifications to the submissions and documents filed on 

13.08.2022 pursuant to Order dated 01.08.2022 filed on 

17.08.2022, both of which were filed in E.A. No. 

30/2021 in O.A. No. 32/2020 before this Hon’ble 

Tribunal. 

True copy of the Reply filed in E.A. No. 30/2021 in O.A. 

No. 32/2020 before this Hon’ble Tribunal is attached 

herewith as ANNEXURE R-2. 

    

5. THE PUBLIC NOTICES 

The Answering Respondents hereby submit that no 

Environmental Compensation / penalty / damages are 

payable by them in view of the Public Notices of the 
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competent authority declaring waiver of Environmental 

Compensation / penalty squarely and specifically 

applicable to the present case.  

 

On 15.10.2019, the Central Ground Water Authority 

(hereinafter referred to as “CGWA”) issued Public 

Notice No. 26-1/CGWA/PN/2018, and notified inter alia 

as follows: 

“ [xxx] 

 

Without prejudice to the directions of Hon’ble 

NGT, New Delhi under its Judgment/orders 

dated 11.09.2019 under OA No. 176/2015 and 

the outcome of the pending matters in Hon’ble 

NGT, New Delhi, the due date for submission 

of applications for grant of ‘No Objection 

Certificate’ (NOC) for Ground Water 

withdrawal through NOCAP portal of CGWA 

is hereby extended upto 31.03.2020. 

 

All the users drawing ground water without a 

valid NOC from CGWA are directed to submit 

their Applications for NOC online through 

NOCAP Portal of CGWA by or before the said 

date. Industrial, Infrastructure and Mining 

projects withdrawing ground water without a 

valid NOC or failing to apply for NOC by or 

before the said date shall be liable to pay Fine 

as well as Environmental Compensation/ 

Damages to be decided by Hon’ble NGT Delhi, 

as per law. 

 

[xxx] ” 
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(Emphasis in bold supplied) 

 

It is submitted that the CGWA through its CPIO, vide 

letter dated 17.03.2020 having No. 5-

48/RTI/CGWA/Haryana/2011-2012-180, confirmed that 

“As per CGWA Public Notice No. 26-1/CGWA/PN/2018 

dated 15.10.2019, Projects applied for NOC before 

31.03.2020 will not be charged environmental 

compensation” in response to an application seeking 

information under the Right to Information Act, 2005.   

 

Further, on 26.10.2020, another Public Notice was issued 

by the CGWA, notifying inter alia that:  

“ [xxx] 

 

5. Since the last date for submission of 

applications for NOC by the existing users was 

30.06.2020, all existing users, except exempted 

categories, who have submitted their 

applications for NOC after 30.06.2020 and 

before 24.09.2020 shall be liable to pay penalty 

of Rs. 1 Lakh under Section 15 of Environment 

(Protection) Act, 1986.  

 

[xxx] ” 

 

 

Further, on 17.06.2021, another Public Notice was issued 

by the CGWA, notifying inter alia that there would be 

exemption from payment of Environmental 
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Compensation/ Penalty till 31.03.2022, for existing users 

who have re-applied for NOC after 30.06.2020, in the 

following terms: 

“ [xxx] 

IN VIEW OF COVID-19 PANDEMIC, THIS IS 

TO BRING TO THE NOTICE OF ALL 

GROUND WATER USERS THAT: 

1. Applications for fresh/ renewal of NOC 

by the existing users which have been 

rejected on grounds of either non-

submission of required documents or 

non-fulfilment of various 

documents/criteria, shall be given a one-

time relaxation. Such applicants from 

existing users who have re-applied for 

NOC after 30.06.2020 shall be exempted 

to pay Environmental 

Compensation/Penalty till 31.03.2022. 

However, they shall be liable to pay the 

water abstraction/restoration charges 

w.e.f. 24.09.2020. 

2. Exemption of EC shall also be applicable 

to.2020 or date of its commencement 

whichever existing users who have failed 

to submit application for NOC till 

30.06.2020. However, they shall be liable 

to pay penalty of Rs one lakh. They shall 

also be liable to pay ground water 

abstraction/ restoration charges w.e.f. 

24.09is later. 

3. For the submission of Impact Assessment 

Reports by industries, Comprehensive 

Hydrogeological reports by Mining 

Projects and Water Audit Reports, the 

date is hereby extended upto 31.03.2022. 
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No Environmental Compensation shall be 

imposed on such users if the said report is 

submitted in the prescribed time. The 

Environmental Compensation already 

paid by the project proponents shall be 

adjusted in the Abstraction/restoration 

Charges of the unit for subsequent years.  

 

[xxx] ”   

(Emphasis in bold supplied) 

 

 

In view of the Public Notices referred to hereinabove, it 

is submitted that no Environmental Compensation/ 

Penalty is leviable by the CGWA or State PCB on those 

existing users who have re-applied for NOC within the 

dates notified.  

 

6. That the Answering Respondents are existing users who 

have applied / re-applied for NOC within the notified 

dates. Each of their specific particulars on groundwater 

extraction status were filed along with their Reply on 

11.01.2022, along with copies of their Permission 

Certificates etc., which Reply is also attached herewith as 

Annexure R-2 (supra). Reference is craved and reliance 

is placed in the present proceedings on the documents 

filed as annexures to the Reply dated 11.01.2022.  
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7. That the filings of various replies / reports by the 

Regional Officer HSPCB, Sonepat before this Hon’ble 

Tribunal in O.A. No. 32/2020, including the response 

dated 04.03.2021, all make it abundantly clear that 

applications for permission submitted by the Answering 

Respondents are on record with the competent authority 

and daily flow record, discharge status, etc. are all being 

inspected / monitored in accordance with law. The 

applications / permission certificates make it abundantly 

clear that “consent to operate” has been obtained since 

application for groundwater extraction cannot be made or 

processed without the same as per guidelines of the 

CGWA. Further, in view of the Public Notices referred to 

hereinabove and the applications submitted / permissions 

obtained by the Answering Respondents, it is reiterated 

that no Environmental Compensation/ Penalty is leviable 

on them.  

 

8. Some further submissions are relevant in the present 

proceedings: 

 

(a) HSPCB and HWRA have both charged relevant 

cess / tariff as per law from the Answering 
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Respondents and there is no basis for imposing 

EC from this perspective as well. 

The HSPCB has charged the Answering 

Respondents cess on an annual basis based on its 

assessment orders. This begs the question why any 

EC is liable to be paid when the Answering 

Respondents have already been assessed and have 

paid the cess in accordance with law. Further, 

HWRA has been charging full tariff based on NOC 

since the date of its establishment (after notification 

of the HWRA Act, 2020 on 07.12.2020) even when 

lower tariff may be payable based on flowmeter 

readings. This also supports the fact that no EC is 

payable by the Answering Respondents when they 

have been acting in accordance with law and 

paying the charges levied / made applicable by 

authority of law.    

 

(b) The Answering Respondents have obtained 

Permission Certificates for Groundwater 

Extraction and there can be no liability to pay 

EC in absence of any illegality. 
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EC is payable only for illegal acts including illegal 

extraction of groundwater. The HWRA Act 

(including Section 12(4)(l)) provides that the 

HWRA has the power/function to regulate 

extraction of groundwater for industrial and 

commercial use, hence extraction and use of 

groundwater in accordance with law is 

contemplated and permitted by the Legislature and 

there can be no penalty including EC for acting in 

accordance with law. The Answering Respondents 

have acted in accordance with law and obtained 

Permission Certificates for Groundwater Extraction 

for groundwater usage/extraction in accordance 

with law. The Reply-affidavit dated 30.07.2022 

filed by HSPCB in E.A. No. 30/2021 in O.A. No. 

32/2020 itself refers to the NOCs granted by 

HWRA to the Answering Respondents. Reference 

is also craved to the Reply filed by the Answering 

Respondents before this Hon’ble Tribunal in E.A. 

No. 30/2021 in O.A. No. 32/2020, which includes 

their NOCs / permits for groundwater extraction 
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(Annexure R-2 (supra)). Hence it is submitted that 

no EC is payable as there is no violation of law.  

 

(c) HSPCB has itself found no violation of law by 

the Answering Respondents. 

It is most pertinent to submit that HSPCB has itself 

found no violation of law by the Answering 

Respondents from time to time. 

 

- The Order dated 20.08.2020 of the Hon’ble 

NGT in O.A. No. 32/2020 reflects that a factual 

and action taken report was sought from the 

State PCB and report dated 11.06.2020 inter 

alia clarified that the units of the affected 

parties “are not in operation during lockdown 

period”. Order dated 05.03.2021 of the Hon’ble 

NGT in O.A. No. 32/2020 further reflects that 

the monitoring of the units have been done by 

the State PCB which filed a detailed “action 

taken report” dated 11.06.2020 and further filed 

“status report” with annexures / lab reports on 

07.01.2021. The Order dated 05.03.2021 of the 

Hon’ble NGT itself records some excerpts from 
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these reports. It is crystal clear from the status 

report dated 07.01.2021 that “monitoring of 

20 units was done by this office out of 29 units 

as mentioned in the complaint. Out of these 20 

units 19 units were found complying […]”. 

Thereafter, penalties incorrectly imposed were 

waived, hence there is no basis for determining 

or imposing penalties afresh. 

 

- Reference is craved to the Reply-affidavit dated 

30.07.2022 filed by HSPCB in E.A. No. 

30/2021 in O.A. No. 32/2020, wherein it is 

already explained by HSPCB itself that no EC is 

payable due to Public Notices of CGWA and 

HWRA, including that all units in operation 

have applied for NOC relating to groundwater 

extraction well before time, in the following 

words: 

 

“ As per latest public notice, the time to 

submit application has been extended 

up to 22.12.2021 […] That out of 28 

units mentioned by the applicant in 

O.A. No. 32/2020, 21 units have 

applied before 31.03.2020, 5 units have 

applied after 31.03.2020 and 2 units 
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which are lying closed have not applied 

to CGWA. ” 

 

- Reply-affidavit dated 30.07.2022 filed by 

HSPCB in E.A. No. 30/2021 in O.A. No. 

32/2020 reveals that decision has already been 

taken by the Deputy Commissioner, Sonepat 

(on the basis of suggestions received after 

scrutiny/investigation by the Committee formed 

by Deputy Commissioner, Sonepat vide letter 

No. 7469-50 dated 05.04.2021) that EC may not 

be levied on units that applied for 

NOC/permission before 31.03.2020 and EC of 

Rs. 1 lac may be levied on units that applied 

after 31.03.2020 (even though last date for 

application stood extended by HWRA). The 

Regional Officer Sonepat was also a member of 

the said Committee.  

 

- The Reply-affidavit dated 30.07.2022 filed by 

HSPCB in E.A. No. 30/2021 in O.A. No. 

32/2020 also refers to the NOCs granted by 

HWRA to the Answering Respondents.  
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(d) The Answering Respondents are not in breach 

of any statutory requirements and are regularly 

monitored by statutory authorities. 

The filings of various replies / reports by the 

Regional Officer HSPCB, Sonepat before Hon’ble 

NGT in O.A. No. 32/2020, including the response 

dated 04.03.2021 and Reply-affidavit dated 

30.07.2022 (supra), all make it abundantly clear 

that applications for permission submitted by the 

affected persons are on record with the competent 

authority and daily flow record, discharge status, 

etc. are all being inspected / monitored in 

accordance with law. The applications / permission 

certificates make it abundantly clear that “consent 

to operate” has been obtained since application for 

groundwater extraction cannot be made or 

processed without the same as per guidelines of the 

CGWA. Even earlier in time, the Answering 

Respondents have maintained borewell logbooks, 

which has been inspected from time to time, and 

never been found in violation of the same. 
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It is also submitted that CPCB monitors the textile 

industry annually and requires the following 

documents to be submitted failing which show 

cause notices are issued to the non-complaint units 

(whereas none of the Answering Respondents have 

been show-caused or fined by the CPCB which 

goes to establish their compliance with law): 

 

• Consent Letter (Air, Water, Hazardous Waste) 

• Groundwater Consent  

• Manufacturing Flowchart  

• ETP Flowchart 

• Groundwater Logbook 

• ETP Logbook 

• Hazardous Waste Logbook 

• Form 4 

• Form 10 

• External Test Reports  

• GEPIL Agreement  

 

(e) Earlier EA was disposed of and pending EA is 

liable to be disposed of on contest. 
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As already submitted, E.A. No. 30/2021 in O.A. 

No. 32/2020 was contested by the Answering 

Respondents before this Hon’ble Tribunal and the 

said application was disposed of by Order dated 

18.08.2022 due to lack of any merit whatsoever in 

the proceedings for recovery of EC. It is submitted 

that E.A. No. 30/2023 in O.A. No. 32/2020 also 

deserve to be despised of or dismissed, in view of 

the submissions in the instant Reply and also 

considering that the factual position has not 

changed i.e., the Answering Respondents have 

acted in compliance with law and have not 

committed any violation of law.  

 

PRAYER: 

 

9. That the Answering Respondents hereby most humbly 

pray that, in view of the foregoing facts and 

circumstances, this Hon’ble Tribunal may graciously be 

pleased to dismiss E.A. 30/2023 in O.A. 32/2020, for 

which act of kindness the Answering Respondents as in  
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dutybound shall forever pray. 

 

 

 

 

 

 

 

Date:  23 .01.2024 

Place: Delhi 

   

   FILED BY: 

   

  Arunava Mukherjee 

  D-731 (LGF), C.R. Park,  

  New Delhi 110019 

  Mob. +91-9717911776 

  Email: mukherjee.arunava 

                            @gmail.com 
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129 
CWP-27823-2023

TABI CREATIONS PVT LTD VS THE STATE OF HARYANA AND
OTHERS 

CWP-27827-2023 
MODERN DYEING PVT LTD V/S STATE OF HARYANA AND OTHERS 

CWP-27828-2023 
M/S SHADE X CREATIONS V/S THE STATE OF HARYANA AND

OTHERS 

PRESENT Mr. Baltej Singh Sidhu, Sr. Advocate, assisted by 
Mr. Chandan Singh Rana, Advocate, 
for the petitioner in all the three petitions.

Learned  Senior  counsel  appearing  on  behalf  of  the

petitioner submits that similar controversy is pending consideration before

this  Court  in  CWP No.20417  of  2023  titled  as  'Goodrich  Carbohydrates

Limited Vs.  State of  Haryana and another,  wherein notice of  motion had

been issued and the same is now pending for 08.02.2024.   

Notice of  motion. 

Mr. Vivek Saini, Advocate, enters appearance and accepts

notice on behalf of respondent No.3-Haryana Water Resource (Conservation

Regulation and Management) Authority and  respondent No.4-Haryana State

Pollution Control Board. He prays for some time to complete instructions

and to respond.

List on 08.02.2024.

Notice to remaining respondents on filing of process fee

be issued for the date fixed.

To come up along with  CWP No.20417 of 2023.

A photocopy of the order be placed on the file of each

connected case.

December 12, 2023.                                      (VINOD S. BHARDWAJ) 
raj arora                           JUDGE
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CWP-28596-2023
CWP-28580-2023
CWP-28598-2023
CWP-28601-2023

M/s Vihaan Textiles Pvt. Ltd.
Vs.

State of Haryana and others

Present : Mr. Vijay Kumar Jindal, Senior Advocate, with 
Mr. Kshitij Sharma, Advocate,
Mr. Akshay Jindal, Advocate, and
Mr. Pankaj Gautam, Advocate,
for the petitioner(s).

Mr. Deepak Balyan, Addl. Advocate General, Haryana.

****

Learned  senior  counsel  appearing  on  behalf  of  the

petitioner(s)  inter alia contends that in the present case, pursuant to the

order dated 29.11.2022 (Annexure P-6) passed by the National Green

Tribunal, a show cause notice dated 08.11.2023 (Annexure P-8) has now

been issued to the petitioner.

The first ground to challenge this show cause notice is that

the direction issued by the National Green Tribunal in its  order dated

29.11.2022 was that the the order of waiver of compensation should be

re-called  by the  State  PCB. The other  ground is  that  the  show cause

notice  for  recovery of  environmental  compensation is  based upon the

notification dated 17.03.2022 issued by the Haryana Water  Resources

Authority and the calculation has been done from April, 2016 to June,

2021.  Keeping  in  view  the  Haryana  Water  Resources  (Conservation,

Regulation and Management) Authority Act, 2020 (Annexure P-14), the

recovery   of   environmental   compensation   can   not   be   made    with

1 of 2
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CWPs-28596, 28580, 28598 and 28601-2023 -2-

retrospective effect.

Notice of motion.

Mr. Deepak Balyan, learned Additional Advocate General,

Haryana, on instructions from Shri Parveen Jain, Legal Advisor, Haryana

Water Resources Authority, who is present in the Court, informs that the

earlier  waiter  was  given  on  30.07.2022.  He  seeks  time  to  file  reply

clarifying as to how the order dated 30.07.2022 has been re-called after

the order passed by the National Green Tribunal.

Adjourned to 30.01.2024.

In the meantime, final order on the show cause notice dated

08.11.2023 (Annexure P-8) be not passed.

A copy of this order be placed on the files of the connected

cases.

   ( RITU BAHRI )
     ACTING CHIEF JUSTICE 

            ( NIDHI GUPTA )
  JUDGE 

December 19, 2023
ndj

Neutral Citation  No:=
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CWPs No. 28874, 28877, 28912, 28951, 28958, 28962, 28971, 28997,
29032 and 29035 of 2023

M/s Anand Knit 
Vs.

State of Haryana and others

Present : Mr. Vijay Kumar Jindal, Senior Advocate, with 
Mr. Kshitij Sharma, Advocate,
Mr. Akshay Jindal, Advocate, and
Mr. Pankaj Gautam, Advocate,
for the petitioner(s).

Mr. Deepak Balyan, Addl. Advocate General, Haryana.

****

Notice of motion.

Mr. Deepak Balyan, learned Additional Advocate General,

Haryana, accepts notice on behalf of the respondents. 

Adjourned to 30.01.2024.

To be heard with CWP-28596-2023 and connected matters.

Interim order in the same terms as in CWP-28956-2023.

CWPs No. 27823, 27827 and 27828 of 2023 be listed along

with these cases.

A copy of this order be placed on the files of the connected

cases.

   ( RITU BAHRI )
     ACTING CHIEF JUSTICE 

            ( NIDHI GUPTA )
  JUDGE 

December 21, 2023
ndj

Neutral Citation  No:=
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122  CWP-157-2024 

ADDIAGO KNIT CREATION PVT. LTD V/S THE STATE OF HARYANA
AND OTHERS 

Present: Mr. Baltej Singh Sidhu, Sr. Advocate, with
Mr. Chandan Singh, Advocate, 
for the petitioner. 

****

Learned Senior counsel for the petitioner contends that a similar matter

bearing CWP No.28596 of 2023 is pending for 30.01.2024.

Notice of motion.

On the asking of the Court, Mr. Deepak Balyan, Addl.A.G., Haryana

accepts notice on behalf of the respondent-State and seeks time to file reply. 

To be heard along with CWP No.28596 of 2023 on 30.01.2024.

Interim order in the same terms as in CWP No.28596 of 2023.

(RITU BAHRI)
ACTING CHIEF JUSTICE

         (NIDHI GUPTA)
       JUDGE

08.01.2024
monika
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

EXECUTION APPLICATION NO. 30 OF 2021 

IN  

ORIGINAL APPLICATION NO. 32 OF 2020 

IN THE MATTER OF: 

 

Varun                                              … Applicant 

versus 

Central Pollution Control Board & Ors.             … Respondents    

 

REPLY ON BEHALF OF RESPONDENT NO’S. 5, 6, 7, 8, 

9, 10, 12, 13, 15, 18, 19, 20, 21, 22, 23, 25, 28, 29, 30, 31, 32 

 

 

(FOR INDEX PLEASE SEE INSIDE) 

 

 

 

 

 

 

 

 

 

Date:     .01.2022 

Place: Delhi 

   

   FILED BY: 

  Arunava Mukherjee 

  D-731 (LGF), C.R. Park,  

  New Delhi 110019 

  Mob. +91-9717911776 

  Email: mukherjee.arunava 

                            @gmail.com 
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

EXECUTION APPLICATION NO. 30 OF 2021 

IN  

ORIGINAL APPLICATION NO. 32 OF 2020 

IN THE MATTER OF: 

 

Varun                                              … Applicant 

versus 

Central Pollution Control Board & Ors.             … Respondents    

INDEX 

S.No. Particulars Page 

1.  Reply on behalf of Respondent No’s. 5, 6, 7, 

8, 9, 10, 12, 13, 15, 18, 19, 20, 21, 22, 23, 25, 

28, 29, 30, 31, 32 pursuant to Order dated 

21.10.2021 in E.A. No. 30/2021 in O.A. No. 

32/2020 passed by this Hon’ble Tribunal, 

along with affidavits. 

 

2.  Annexure A-1 

True copy of the Order dated 21.10.2021 

passed by this Hon’ble Tribunal in E.A. No. 

30/2021 in O.A. No. 32/2020. 

 

3.  Annexure A-2 

True copy of Public Notice No. 26-

1/CGWA/PN/2018 dated 15.10.2019 issued 

by the Central Ground Water Authority. 

 

4.  Annexure A-3 

True copy of Public Notice dated 26.10.2020 
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issued by the Central Ground Water 

Authority. 

5.  Annexure A-4 

True copy of Public Notice dated 17.06.2021 

issued by the Central Ground Water 

Authority. 

 

6.  Annexure A-5 

True copy of the approval of Haryana Water 

Resources (Conservation, Regulation and 

Management) Authority of Application No. 

19-3/20519/1/HR/IND/2021 dated 

19.03.2021 of Shivam Enterprises for 

Permission to Extract Ground Water for 

Industrial Use. 

 

7.  Annexure A-6 

True copy of the status of Application No. 

26-3/20597/1/HR/IND/2021 dated 

26.03.2021 of Addagio Knit Creations with 

HWRA shown as “Signed application 

uploaded by applicant”. 

 

8.  Annexure A-7 

True copy of the Permission Certificate for 

Ground Water Extraction of Vihan Textiles 

Pvt. Ltd. valid till 07.06.2022.  

 

9.  Annexure A-8 

True copy of the Permission Certificate for 

Ground Water Extraction of Spectrum 

Washing Pvt. Ltd. valid till 07.06.2022. 

 

10.  Annexure A-9  
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True copy of the Permission Certificate for 

Ground Water Extraction of Anand Knit 

valid till 01.09.2022. 

11.  Annexure A-10 

True copy of the Permission Certificate for 

Ground Water Extraction of Shadex 

Creations is valid till 13.08.2022. 

 

12.  Annexure A-11 

True copy of the Permission Certificate for 

Ground Water Extraction of Color Zone 

valid till 16.07.2022. 

 

13.  Annexure A-12 

True copy of the Permission Certificate for 

Ground Water Extraction of M.S. Creations 

valid till 11.06.2022. 

 

14.  Annexure A-13 

True copy of the Permission Certificate for 

Ground Water Extraction of Tabi Creations 

valid till 28.12.2022. 

 

15.  Annexure A-14 

True copy of the Permission Certificate for 

Ground Water Extraction of M.K. Dyeing 

valid till 07.06.2022.  

 

16.  Annexure A-15 

True copy of the Permission Certificate for 

Ground Water Extraction of Shree Sidhi 

Vinayak Texcolours Pvt. Ltd. valid till 

07.06.2022. 

 

17.  Annexure A-16  
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True copy of the Permission Certificate for 

Ground Water Extraction of Fine Dyeing 

Pvt. Ltd. valid till 07.06.2022. 

18.  Annexure A-17 

True copy of the status of Application No. 

HWRA/IND/N/2021/77 dated 14.06.2021 of 

Denimo Design Washing Pvt. Ltd. with 

HWRA shown as “Issue Permission 

Certificate”. 

 

19.  Annexure A-18 

True copy of the Permission Certificate for 

Ground Water Extraction of Denim Craze 

valid till 11.06.2022.  

 

20.  Annexure A-19 

True copy of the Permission Certificate for 

Ground Water Extraction of New Garments 

valid till 06.12.2022. 

 

21.  Annexure A-20 

True copy of the Permission Certificate for 

Ground Water Extraction of Modern Dyeing 

Pvt. Ltd. valid till 08.06.2022. 

 

22.  Annexure A-21 

True copy of the Permission Certificate for 

Ground Water Extraction of Jyoti Dhaga 

Udyog Pvt. Ltd. valid till 12.11.2022. 

 

23.  Annexure A-22 

True copy of the Permission Certificate for 

Ground Water Extraction of Nutex Knit Fab 

valid till 03.12.2022. 
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24.  Annexure A-23 

True copy of the Permission Certificate for 

Ground Water Extraction of Sonu 

Enterprises valid till 07.06.2022. 

 

25.  Annexure A-24 

True copy of the recommendation of 

Haryana Water Resources (Conservation, 

Regulation and Management) Authority of 

Application No. 2-4/20671/3/HR/IND/2021 

dated 02.04.2021 of Generous Textiles Pvt. 

Ltd. for Permission to Extract Ground Water 

for Industrial Use. 

 

26.  Annexure A-25 

True copy of the Permission Certificate for 

Ground Water Extraction of Sidhi Vinayak 

Apparels Pvt. Ltd. valid till 08.06.2022. 

 

27.  Vakalatnama  

 

 

 

 

 

 

 

Date:     .01.2022 

Place: Delhi 

FILED BY: 

  Arunava Mukherjee 

  D-731 (LGF), C.R. Park,  

  New Delhi 110019 

  Mob. +91-9717911776 

  Email: mukherjee.arunava 

                            @gmail.com 
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

EXECUTION APPLICATION NO. 30 OF 2021 

IN  

ORIGINAL APPLICATION NO. 32 OF 2020 

IN THE MATTER OF: 

 

Varun                                              … Applicant 

versus 

Central Pollution Control Board & Ors.             … Respondents    

 

REPLY ON BEHALF OF RESPONDENT NO’S. 5, 6, 7, 8, 

9, 10, 12, 13, 15, 18, 19, 20, 21, 22, 23, 25, 28, 29, 30, 31, 32 

(“ANSWERING RESPONDENTS”) PURSUANT TO 

ORDER DATED 21.10.2021 IN E.A. NO. 30/2021 IN O.A. 

NO. 32/2020 PASSED BY THIS HON’BLE TRIBUNAL 

 

Most respectfully showeth: 

1. That the instant Reply is being filed on behalf of 

Respondent No’s. 5, 6, 7, 8, 9, 10, 12, 13, 15, 18, 19, 20, 

21, 22, 23, 25, 28, 29, 30, 31, 32 (the “Answering 

Respondents”) pursuant to Order dated 21.10.2021 in 

E.A. No. 30/2021 in O.A. No. 32/2020 passed by this 

Hon’ble Tribunal, whereby this Hon’ble Tribunal was 

inter alia pleased to direct as follows: 

“ [xxx] 

1
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Issue notice by email to the State PCB. 

Response be filed within one month. The State 

PCB may also put the affected parties to notice 

of these proceedings for their response if any 

within one month. The applicant may serve 

papers on the affected parties and file affidavit 

of service within one week. 

List for further consideration on 19.01.2022. ” 

 

True copy of the Order dated 21.10.2021 passed by this 

Hon’ble Tribunal in E.A. No. 30/2021 in O.A. No. 

32/2020 is attached herewith as Annexure A-1. 

 

MAINTAINABILITY: 

2. That at the very outset, the affected parties filing this 

Reply vehemently object to the very maintainability of 

these proceedings at the behest of the Applicant in O.A. 

No. 30/2020. It is submitted that the Applicant is based at 

Delhi while he has filed O.A. No. 30/2020 in respect of 

entities in Haryana and he is pretending to act in public 

interest, but he is actually pushing the vested interest of 

extortionists and competitors of the affected parties and 

this is a motivated litigation pushing private agendas by 

abusing the process of the law. No averment has been 

made on the Applicant’s affidavit to establish his bona 

fides and locus standi, or his source of funding which had 

2

2

268



 
 
 

prompted questions by the judicial conscience of this 

Hon’ble Tribunal. This Hon’ble Tribunal, by its Order 

dated 10.02.2020 was inter alia pleased to observe and 

direct as follows: 

“ 3. We asked the applicant, who is present 

in person and whose address in the 

application is of Delhi, as to how he 

has the information based on which the 

application is filed and what is his 

interest in the matter and who is 

funding these proceedings. He states 

that he is working with two NGOs- 

SAFE and Save Water. The application 

is silent on this aspect. It may be 

necessary to verify the antecedents of 

the applicant and his bonafides. 
 

4.  The State PCB may also furnish any 

information, if available, about the 

antecedents of the applicant, which 

may be relevant for these proceedings.” 

 

(Emphasis in bold supplied)  

 

Neither any averment on affidavit nor any document 

affirmed by affidavit to establish the bona fides and locus 

standi has been filed by the Applicant, nor are the bald 

statements made before this Hon’ble Tribunal established 

on affidavit. The expression “working with” does not 

establish either the capacity or the authority of the 

Applicant, while the organisations / NGOs named by the 

3
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Applicant are more than capable of pursuing their own 

litigation and are required by law to pursue legal 

remedies they may choose to seek if they so desire on 

their own name and based on their own records and 

through their duly authorised representative.  

 

3. That most shockingly, while the matter is sub judice 

before this Hon’ble Tribunal, the Applicant is pushing 

for a “media trial” by posting pictures and videos on 

social media to influence the statutory authorities and 

pressurise them into taking some action and coercive 

steps against the affected parties with the sole aim of 

adversely affecting their business and reputation. It is 

therefore submitted that the Applicant is pretending to act 

in public interest, but he is actually pushing the vested 

interest of extortionists and competitors of the affected 

parties and this is a motivated litigation pushing private 

agendas by abusing the process of the law. 

 

4. That such social media posts are continuing 

unconscionable acts of the Applicant requires the kind 

consideration of this Hon’ble Tribunal before these 

proceedings can be permitted to continue. In view of the 

4
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foregoing, it is further submitted that this Hon’ble 

Tribunal be pleased to dismiss the present proceedings in 

limine, and/or impose costs on the Applicant for his 

unconscionable conduct in a sub judice matter and/or for 

instituting vexatious proceedings at the behest of 

unscrupulous persons calculated to abuse the process of 

law and waste precious judicial time without having any 

locus standi.  

 

PRELIMINARY OBJECTIONS:  

 

5. That without prejudice to the foregoing objection on 

maintainability of these proceedings it is submitted by 

way of preliminary objection that, even on merits, the 

present execution proceedings are absolutely devoid of 

any substance whatsoever and wholly devoid of merit, 

whereby they are nothing but a wastage of precious 

judicial time and deserve to be dismissed. In this regard, 

it is submitted that the Order dated 20.08.2020 of this 

Hon’ble Tribunal in O.A. 32/2020 reflects that a factual 

and action taken report was sought from the State PCB 

and report dated 11.06.2020 inter alia clarified that the 

units of the affected parties “are not in operation during 

5

5

271



 
 
 

lockdown period”. It is further submitted that the Order 

dated 05.03.2021 of this Hon’ble Tribunal in O.A. 

32/2020 reflects that the monitoring of the units have 

been done by the State PCB which filed detailed “action 

taken report” dated 11.06.2020 and further “status 

report” with annexures / lab reports on 07.01.2021. The 

Order dated 05.03.2021 of this Hon’ble Tribunal itself 

provides some excerpts from these reports. It is crystal 

clear from the status report dated 07.01.2021 that 

“monitoring of 20 units was done by this office out of 29 

units as mentioned in the complaint. Out of these 20 units 

19 units were found complying […]”. Thereafter, if 

penalties incorrectly imposed were waived, there is no 

cause of interference by this Hon’ble Tribunal on the 

basis of wild and unsubstantiated allegations made by the 

Applicant against the State PCB, which is a competent 

statutory body and has already taken the required action 

“following due process of law” as directed by this 

Hon’ble Tribunal. It is further submitted that to allege 

and sustain mala fides against a statutory body, a very 

high degree of proof is required to even establish a prima 

facie case at the stage of admission, while the Applicant 
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herein has produced no such proof but only made wanton 

and unsubstantiated allegations. In this regard, it is also 

pertinent to submit for the kind consideration of this 

Hon’ble Tribunal that the courts have always been 

extremely circumspect when it comes to 

petitions/applications calling for interference with the 

actions of statutory bodies and government officials, 

since judicial discipline is always exercised with extreme 

caution lest judicial action take over administrative 

functions of the Executive. This is not merely a great 

concern for the Judiciary in terms of the catena of 

precedents on this question of constitutional law, but also 

a concern for precious judicial time which has to be 

allocated only to deserving cases where there is at least a 

prima facie case and it is clear that the litigant has 

approached the court with clean hands. In the face of 

status report filed by the State PCB and decisions taken 

by competent statutory authorities (including the 

Regional Officer State PCB), the preliminary question 

arises as to the need for these proceedings when no case 

has been made by the Applicant in E.A. 30/2021 under 

reply except to make bald unsubstantiated allegations.       
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6. That without prejudice to the foregoing, the affected 

parties hereby submit that no Environmental 

Compensation / penalty / damages are payable by them 

for just and cogent reasons set out hereinbelow 

(including Public Notices of the competent authority 

declaring waiver of Environmental Compensation / 

penalty squarely and specifically applicable to the 

present case) to address the concerns this Hon’ble 

Tribunal may have. It is submitted that these relevant and 

material facts / Public Notices readily available in the 

public domain have been intentionally supressed by the 

Applicant to build a baseless case, since they would 

demolish his prima facie frivolous and baseless 

application at the stage of admission hearing itself.  It is 

for this reason that the Applicant must be slapped with 

heavy costs for wasting the precious judicial time of this 

Hon’ble Tribunal and also be directed to compensate the 

victims i.e., the answering Respondents.  

 

7. That on 15.10.2019, the Central Ground Water Authority 

(hereinafter referred to as “CGWA”) issued Public 
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Notice No. 26-1/CGWA/PN/2018, and notified inter alia 

as follows: 

“ [xxx] 

 

Without prejudice to the directions of Hon’ble 

NGT, New Delhi under its Judgment/orders 

dated 11.09.2019 under OA No. 176/2015 and 

the outcome of the pending matters in Hon’ble 

NGT, New Delhi, the due date for submission 

of applications for grant of ‘No Objection 

Certificate’ (NOC) for Ground Water 

withdrawal through NOCAP portal of CGWA 

is hereby extended upto 31.03.2020. 

 

All the users drawing ground water without a 

valid NOC from CGWA are directed to submit 

their Applications for NOC online through 

NOCAP Portal of CGWA by or before the said 

date. Industrial, Infrastructure and Mining 

projects withdrawing ground water without a 

valid NOC or failing to apply for NOC by or 

before the said date shall be liable to pay Fine 

as well as Environmental Compensation/ 

Damages to be decided by Hon’ble NGT Delhi, 

as per law. 

 

[xxx] ” 

(Emphasis in bold supplied) 

 

It is submitted that the CGWA through its CPIO, vide 

letter dated 17.03.2020 having No. 5-

48/RTI/CGWA/Haryana/2011-2012-180, confirmed that 

“As per CGWA Public Notice No. 26-1/CGWA/PN/2018 

dated 15.10.2019, Projects applied for NOC before 
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31.03.2020 will not be charged environmental 

compensation” in response to an application seeking 

information under the Right to Information Act, 2005.   

True copy of Public Notice No. 26-1/CGWA/PN/2018 

dated 15.10.2019 issued by the Central Ground Water 

Authority is attached herewith as Annexure A-2. 

 

8. On 26.10.2020, another Public Notice was issued by the 

CGWA, notifying inter alia that:  

“ [xxx] 

 

5. Since the last date for submission of 

applications for NOC by the existing users was 

30.06.2020, all existing users, except exempted 

categories, who have submitted their 

applications for NOC after 30.06.2020 and 

before 24.09.2020 shall be liable to pay penalty 

of Rs. 1 Lakh under Section 15 of Environment 

(Protection) Act, 1986.  

 

[xxx] ” 

 

True copy of Public Notice dated 26.10.2020 issued by 

the Central Ground Water Authority is attached herewith 

as Annexure A-3. 

 

9. On 17.06.2021, another Public Notice was issued by the 

CGWA, notifying inter alia that there would be 

exemption from payment of Environmental 
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Compensation/ Penalty till 31.03.2022, for existing users 

who have re-applied for NOC after 30.06.2020, in the 

following terms: 

“ [xxx] 

IN VIEW OF COVID-19 PANDEMIC, THIS IS 

TO BRING TO THE NOTICE OF ALL 

GROUND WATER USERS THAT: 

1. Applications for fresh/ renewal of NOC 

by the existing users which have been 

rejected on grounds of either non-

submission of required documents or 

non-fulfilment of various 

documents/criteria, shall be given a one-

time relaxation. Such applicants from 

existing users who have re-applied for 

NOC after 30.06.2020 shall be exempted 

to pay Environmental 

Compensation/Penalty till 31.03.2022. 

However, they shall be liable to pay the 

water abstraction/restoration charges 

w.e.f. 24.09.2020. 

2. Exemption of EC shall also be applicable 

to.2020 or date of its commencement 

whichever existing users who have failed 

to submit application for NOC till 

30.06.2020. However, they shall be liable 

to pay penalty of Rs one lakh. They shall 

also be liable to pay ground water 

abstraction/ restoration charges w.e.f. 

24.09is later. 

3. For the submission of Impact Assessment 

Reports by industries, Comprehensive 

Hydrogeological reports by Mining 

Projects and Water Audit Reports, the 

date is hereby extended upto 31.03.2022. 
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No Environmental Compensation shall be 

imposed on such users if the said report is 

submitted in the prescribed time. The 

Environmental Compensation already 

paid by the project proponents shall be 

adjusted in the Abstraction/restoration 

Charges of the unit for subsequent years.  

 

[xxx] ”   

(Emphasis in bold supplied) 

 

True copy of Public Notice dated 17.06.2021 issued by 

the Central Ground Water Authority is attached herewith 

as Annexure A-4. 

 

10. That in view of the Public Notices referred to 

hereinabove, it is submitted that no Environmental 

Compensation/ Penalty is leviable by the CGWA or State 

PCB on those existing users who have re-applied for 

NOC within the dates notified. This matter may therefore 

be disposed of as prayed, with costs, at the preliminary 

stage itself.  

 

SUBMISSIONS ON MERITS: 

 

11. That despite the ongoing pandemic and lockdowns, the 

affected parties have been constrained to file the instant 

reply as existing users who have applied / re-applied for 
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NOC within the notified dates, as directed by this 

Hon’ble Tribunal. The affected parties therefore humbly 

crave leave to produce any other / further documents and 

permits as may be directed by this Hon’ble Tribunal, if 

so required and within such timeline as permitted. Each 

of their specific particulars on groundwater extraction 

status are stipulated against their names hereunder as per 

their serial no. in the list of names numbered as (a) to (x) 

in the Order of this Hon’ble Tribunal dated 21.10.2021 in 

E.A. No. 30/2021 - 

 

(a) M/s. Shivam Enterprises (Sl. No. (a) in Order 

dated 21.10.2021) 

 

Vide Application No. 21-4/1742/HR/IND/2019 

dated 22.02.2019, Mr. Suresh Kumar, Proprietor 

of Shivam Enterprises, applied for Application for 

Permission to Abstract Ground Water for 

Industrial Use (Application for New NOC) before 

the Central Ground Water Authority (CGWA), 

Ministry of Water Resources, River Development 

and Ganga Rejuvenation, Government of India. 
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Vide Application No. 19-

3/20519/1/HR/IND/2021 dated 19.03.2021, Mr. 

Suresh Kumar, Proprietor of Shivam Enterprises, 

applied for Permission to Extract Ground Water 

for Industrial Use before the Haryana Water 

Resources Authority, Government of Haryana. 

[Reference No. HRWA1002051914025955]. This 

application has been approved by HWRA. 

 

True copy of the approval of Haryana Water 

Resources (Conservation, Regulation and 

Management) Authority of Application No. 19-

3/20519/1/HR/IND/2021 dated 19.03.2021 of 

Shivam Enterprises for Permission to Extract 

Ground Water for Industrial Use is attached 

herewith as Annexure A-5. 

 

(b) Addagio Knit Creations (Sl. No. (b) in Order 

dated 21.10.2021) 

 

Vide Application No. 26-

3/20597/1/HR/IND/2021, Sh. Sanjeev, Director of 

Addagio Knit Creations, applied for Application 

for Permission to Extract Ground Water for 
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Industrial Use before the Haryana Water 

Resources Authority, Government of Haryana. 

[Reference No. HRWA1002059715290045].  

 

Vide Application No. 21-4/2928/HR/IND/2020 

dated 02.06.2020, Sh. Sanjeev, Director of 

Addagio Knit Creations, applied for Application 

for Permission to Abstract Ground Water for 

Industrial Use (Application for New NOC) before 

the Central Ground Water Authority (CGWA), 

Department of Water Resources, River 

Development and Ganga Rejuvenation, Ministry 

of Jal Shakti, Government of India. 

 

Penalty of an amount of Rs. 1 lakh paid (as 

prescribed for applications within the extended 

deadline of 31.03.2022 in terms of CGWA’s 

Public Notice dated 17.06.2021) vide cheque / DD 

no. 293548 dated 09.07.2021 drawn on Canara 

Bank, Gandhi Nagar, Delhi favouring Haryana 

State Pollution Control Board. 

 

True copy of the status of Application No. 26-

3/20597/1/HR/IND/2021 dated 26.03.2021 of 
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Addagio Knit Creations with HWRA shown as 

“Signed application uploaded by applicant” is 

attached herewith as Annexure A-6. 

 

(c) Vihan Industries (Sl. No. (c) in Order dated 

21.10.2021) 

 

Vide Application No. 6-2/20284/1/HR/IND/2021 

dated 03.01.2021, Mr. Parmod Goel, Director of 

Vihan Textiles Pvt. Ltd., applied for Application 

for Permission to Extract Ground Water for 

Industrial Use before the Haryana Water 

Resources Authority, Government of Haryana. 

[Reference No. HRWA1002028417030000] 

 

Vide Application No. 21-4/1027/HR/IND/2017 

dated 09.07.2017, Mr. Parmod Goel, Director of 

Vihan Textiles Pvt. Ltd., applied for Application 

for Permission to Abstract Ground Water for 

Industrial Use (Application for New NOC) before 

the Central Ground Water Authority (CGWA), 

Department of Water Resources, River 

Development and Ganga Rejuvenation, Ministry 

of Jal Shakti, Government of India. 
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Vide NOC No. HWRA/NOC/IND/N/2021/4 & 

Application No. 6-2/20284/1/HR/IND/2021, 

Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to Vihan Textile Pvt. 

Ltd. [Validity- from 07.06.2021 to 07.06.2022]. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of Vihan Textiles Pvt. 

Ltd. valid till 07.06.2022 is attached herewith as 

Annexure A-7. 

 

(d) Spectrum Washing (Sl. No. (d) in Order dated 

21.10.2021) 

 

Vide Application No. 5-2/20271/1/HR/IND/2021 

dated 03.01.2021, Mr. Shiv Prakash Keshan, 

Director of Spectrum Washing Pvt. Ltd., applied 

for Application for Permission to Extract Ground 

Water for Industrial Use before the Haryana 

Water Resources Authority, Government of 

Haryana. [Reference No. 

HRWA1002027114580016] 
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Vide Application No. 21-4/1064/HR/IND/2017 

dated 12.07.2017, Mr. Shiv Prakash Keshan, 

Director of Spectrum Washing Pvt. Ltd., applied 

for Application for Permission to Abstract Ground 

Water for Industrial Use (Application for New 

NOC) before the Central Ground Water Authority 

(CGWA), Department of Water Resources, River 

Development and Ganga Rejuvenation, Ministry 

of Jal Shakti, Government of India. 

 

Vide NOC No. HWRA/NOC/IND/N/2021/3 & 

Application No. 5-2/20271/1/HR/IND/2021, 

Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to Spectrum Washing 

Pvt. Ltd. [Validity- from 07.06.2021 to 

07.06.2022]. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of Spectrum Washing 

Pvt. Ltd. valid till 07.06.2022 is attached herewith 

as Annexure A-8. 
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(e) Anand Knit (Sl. No. (e) in Order dated 

21.10.2021) 

 

Vide Application No. 15-

3/20368/1/HR/IND/2021 dated 08.03.2021, Mr. 

Rohit Anand, Proprietor of Anand Knit, applied 

for Application for Permission to Extract Ground 

Water for Industrial Use before the Haryana 

Water Resources Authority, Government of 

Haryana. [Reference No. 

HRWA1002036814590692] 

 

Vide Application No. 21-4/1540/HR/IND/2018 

dated 29.09.2018, Mr. Rohit Anand, Proprietor of 

Anand Knit, applied for Application for 

Permission to Abstract Ground Water for 

Industrial Use (Application for New NOC) before 

the Central Ground Water Authority (CGWA), 

Ministry of Water Resources, River Development 

and Ganga Rejuvenation, Government of India. 

 

Vide NOC No. HWRA/NOC/IND/N/2021/77 & 

Application No. 15-3/20368/1/HR/IND/2021, 

Haryana Water Resources Authority, Government 
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of Haryana issued the Permission Certificate for 

Ground Water Extraction, to Anand Knit 

[Validity- from 01.09.2021 to 01.09.2022]. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of Anand Knit valid till 

01.09.2022 is attached herewith as Annexure A-

9. 

 

(f) Shadex Creations (Sl. No. (f) in Order dated 

21.10.2021) 

 

Vide Application No. 12-

2/20339/1/HR/IND/2021, Mr. Jagjit Singh, 

Partner of Shadex Creations, applied for 

Application for Permission to Extract Ground 

Water for Industrial Use before the Haryana 

Water Resources Authority, Government of 

Haryana.  

 

Vide Application No. 21-4/1130/HR/IND/2017 

dated 14.07.2017, Mr. Jagjit Singh, Partner of 

Shadex Creations applied for Application for 

Permission to Abstract Ground Water for 
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Industrial Use (Application for New NOC) before 

the Central Ground Water Authority (CGWA), 

Ministry of Water Resources, River Development 

and Ganga Rejuvenation, Government of India. 

 

Vide NOC No. HWRA/NOC/IND/N/2021/65 & 

Application No. 12-2/20339/1/HR/IND/2021, 

Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to Shadex Creations. 

[Validity- from 13.08.2021 to 13.08.2022]. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of Shadex Creations is 

valid till 13.08.2022 attached herewith as 

Annexure A-10. 

 

(g) Color Zone (Sl. No. (g) in Order dated 

21.10.2021) 

Vide Application No. 4-3/20289/1/HR/IND/2021 

dated 05.12.2021, Mr. Annu Sharma, Proprietor 

of Color Zone, applied for Application for 

Permission to Extract Ground Water for Industrial 

Use before the Haryana Water Resources 
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Authority, Government of Haryana. [Reference 

No. HRWA1002028912084565] 

 

Vide Application No. 21-4/1407/HR/IND/2018 

dated 25.06.2018, Mr. Annu Sharma, Proprietor 

of Color Zone, applied for Application for 

Permission to Abstract Ground Water for 

Industrial Use (Application For New NOC) before 

the Central Ground Water Authority (CGWA), 

Department of Water Resources, River 

Development and Ganga Rejuvenation, Ministry 

of Jal Shakti, Government of India. 

 

Vide NOC No. HWRA/NOC/IND/N/2021/45 & 

Application No. 4-3/20289/1/HR/IND/2021, 

Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to Color Zone 

[Validity- from 16.07.2021 to 16.07.2022]. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of Color Zone valid till 

16.07.2022 is attached herewith as Annexure A-

11. 
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(h) M.S. Creations (Sl. No. (h) in Order dated 

21.10.2021) 

 

Vide NOC No. HWRA/NOC/IND/N/2021/32 & 

Application No. 13-2/20342/1/HR/IND/2021, 

Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to M.S. Creations. 

[Validity- from 11.06.2021 to 11.06.2022]. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of M.S. Creations valid 

till 11.06.2022 is attached herewith as Annexure 

A-12. 

 

(i) Tabi Creations (Sl. No. (i) in Order dated 

21.10.2021) 

 

Vide Application No. 31-

3/20664/1/HR/IND/2021 dated 31.03.2021, Mr. 

Krishan Lal, Director of Tabi Creations Pvt. Ltd., 

applied for Application for Permission to Extract 

Ground Water for Industrial Use before the 

Haryana Water Resources Authority, Government 
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of Haryana. [Reference No. 

HRWA1002066417440788] 

 

Vide Application No. 21-4/2394/HR/IND/2019 

dated 30.09.2019, Mr. Krishan Lal, Director of 

Tabi Creations Pvt. Ltd., applied for Application 

for Issue of NOC to Abstract Ground Water 

(NOCAP) before the Central Ground Water 

Authority (CGWA), Department of Water 

Resources, River Development and Ganga 

Rejuvenation, Ministry of Jal Shakti, Government 

of India. 

 

Vide Application No. 21-4/1863/HR/IND/2019 

dated 03.04.2019, Mr. Krishan Lal, Director of 

Tabi Creations Pvt. Ltd., applied for Application 

for Permission to Abstract Ground Water for 

Industrial Use (Application for New NOC) before 

the Central Ground Water Authority (CGWA), 

Ministry of Water Resources, River Development 

and Ganga Rejuvenation, Government of India. 

 

Vide Application No. 31-

3/20664/1/HR/IND/2021, Mr. Krishan Lal, 
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Director of Tabi Creations Pvt. Ltd., applied for 

Application for Permission to Abstract Ground 

Water for Industrial Use (Application for New 

NOC) before the Haryana Water Resources 

Authority, Government of Haryana. The HWRA 

has sent an email to Tabi Creations confirming 

that the “Application Status” is “Approved by 

Authority but tariff not paid” and to pursue 

issuance of approval an email has been sent by 

Tabi Creations to CTO of HWRA by Kushal 

Harjai, director of Tabi Creations. 

 

Vide NOC No. HWRA/NOC/IND/N/2021/188 & 

Application No. 31-3/20644/1/HR/IND/2021, 

Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to Tabi Creations 

[Validity- from 28.12.2021 to 28.12.2022]. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of Tabi Creations valid 

till 28.12.2022 is attached herewith as Annexure 

A-13. 
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(j) M.K. Dyeing (Sl. No. (j) in Order dated 

21.10.2021) 

 

Vide Application No. 12-

2/20283/1/HR/IND/2021 dated 03.01.2021, Mr. 

Vinod Jain, Proprietor of M.K. Dyeing, applied 

for Application for Permission to Extract Ground 

Water for Industrial Use before the Haryana 

Water Resources Authority, Government of 

Haryana. [Reference No. 

HRWA1002028317240527] 

 

Vide Application No. 21-4/957/HR/IND/2017 

dated 09.06.2017, Mr. Vinod Jain, Proprietor of 

M.K. Dyeing applied for Application for 

Permission to Abstract Ground Water for 

Industrial Use (Application For New NOC) before 

the Central Ground Water Authority (CGWA), 

Ministry of Water Resources, River Development 

and Ganga Rejuvenation, Government of India. 

 

Vide NOC No. HWRA/NOC/IND/N/2021/8 & 

Application No. 12-2/20283/1/HR/IND/2021, 
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Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to M.K. Dyeing 

[Validity- from 07.06.2021 to 07.06.2022]. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of M.K. Dyeing valid 

till 07.06.2022 is attached herewith as Annexure 

A-14.  

 

(k) Flora Dyeing House (Sl. No. (k) in Order dated 

21.10.2021) 

Not party to the instant reply. 

 

(l) Shri Sidhi Vinayak Tex Color (Sl. No. (l) in 

Order dated 21.10.2021) 

 

Vide Application No. 15-

2/20372/1/HR/IND/2021 dated 03.05.2021, Mr. 

Hitesh Kakwani, Director of Shree Sidhi Vinayak 

Texcolours Pvt. Ltd., applied for Application for 

Permission to Extract Ground Water for Industrial 

Use before the Haryana Water Resources 
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Authority, Government of Haryana. [Reference 

No. HRWA1002037217315986] 

 

Vide Application No. 21-4/970/HR/IND/2017 

dated 20.06.2017, Mr. Hitesh Kakwani, Director 

of Shree Sidhi Vinayak Texcolours Pvt. Ltd., 

applied for Application for Issue of NOC to 

Abstract Ground Water (NOCAP) before the 

Central Ground Water Authority (CGWA), 

Department of Water Resources, River 

Development and Ganga Rejuvenation, Ministry 

of Jal Shakti, Government of India. 

 

Vide NOC No. HWRA/NOC/IND/N/2021/9 & 

Application No. 15-2/20372/1/HR/IND/2021, 

Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to Shree Sidhi Vinayak 

Texcolours Pvt. Ltd. [Validity- from 07.06.2021 

to 07.06.2022]. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of Shree Sidhi Vinayak 
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Texcolours Pvt. Ltd. valid till 07.06.2022 is 

attached herewith as Annexure A-15. 

 

(m) Fine Dyeing (Sl. No. (m) in Order dated 

21.10.2021) 

 

Vide Application No. 6-2/20281/1/HR/IND/2021 

dated 03.05.2021, Mr. Narendra Singhi, Director 

of Fine Dyeing Pvt. Ltd., applied for Application 

for Permission to Extract Ground Water for 

Industrial Use before the Haryana Water 

Resources Authority, Government of Haryana. 

[Reference No. HRWA1002028113134072] 

 

Vide Application No. 21-4/3262/HR/IND/2020 

dated 31.12.2020, Mr. Narendra Singhi, Director 

of Fine Dyeing Pvt. Ltd., applied for Application 

for Permission to Abstract Ground Water for 

Industrial Use (Application for New NOC) before 

the Central Ground Water Authority (CGWA), 

Department of Water Resources, River 

Development and Ganga Rejuvenation, Ministry 

of Jal Shakti, Government of India. 
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Vide NOC No. HWRA/NOC/IND/N/2021/6 & 

Application No. 6-2/20281/1/HR/IND/2021, 

Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to Fine Dyeing Pvt. 

Ltd. [Validity- from 07.06.2021 to 07.06.2022]. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of Fine Dyeing Pvt. Ltd. 

valid till 07.06.2022 is attached herewith as 

Annexure A-16. 

 

(n) Denim Art (Sl. No. (n) in Order dated 

21.10.2021) 

Not party to the instant reply. 

 

(o) M/s. Denimo Design (Sl. No. (o) in Order dated 

21.10.2021) 

 

Vide Application No. 21-4/2932/HR/IND/2020 

dated 03.06.2020, Mr. Joginder Kumar, Director 

of Denimo Design Washing Pvt. Ltd., applied for 

Application for Permission to Abstract Ground 

Water for Industrial Use (Application for New 
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NOC) before the Central Ground Water Authority 

(CGWA), Department of Water Resources, River 

Development and Ganga Rejuvenation, Ministry 

of Jal Shakti, Government of India. 

 

Vide Application No. HWRA/IND/N/2021/77 

dated 14.06.2021, Mr. Joginder Kumar, Director 

of Denimo Design Washing Pvt. Ltd., applied for 

Application for Permission to Extract Ground 

Water for Industrial Use before the Haryana 

Water Resources Authority, Government of 

Haryana. [Reference No. 

HRWA1004070716554955]. This application 

status is shown as “Issue Permission Certificate” 

on the tracking page of website of HWRA. 

 

 

Penalty of an amount of Rs. 1 lakh paid (as 

prescribed for applications within the extended 

deadline of 31.03.2022 in terms of CGWA’s 

Public Notice dated 17.06.2021) vide cheque / DD 

no. 012438 dated 24.11.2021 drawn on IDBI 

Bank, Paschim Vihar, Delhi favouring Haryana 

State Pollution Control Board. 
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True copy of the status of Application No. 

HWRA/IND/N/2021/77 dated 14.06.2021 of 

Denimo Design Washing Pvt. Ltd. with HWRA 

shown as “Issue Permission Certificate” is 

attached herewith as Annexure A-17. 

 

(p) Denim Craze (Sl. No. (p) in Order dated 

21.10.2021) 

 

Vide Application No. 13-

2/20345/1/HR/IND/2021, Denim Craze, applied 

for Application for Permission to Extract Ground 

Water for Industrial Use before the Haryana 

Water Resources Authority, Government of 

Haryana.  

 

Vide Application No. 21-4/3284/HR/IND/2021 

dated 06.01.2021, Denim Craze, applied for 

Application for Permission to Abstract Ground 

Water for Industrial Use (Application for New 

NOC) before the Central Ground Water Authority 

(CGWA), Department of Water Resources, River 
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Development and Ganga Rejuvenation, Ministry 

of Jal Shakti, Government of India. 

 

Vide NOC No. HWRA/NOC/IND/N/2021/33 & 

Application No. 13-2/20345/1/HR/IND/2021, 

Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to Denim Craze 

[Validity- from 11.06.2021 to 11.06.2022]. 

 

Penalty of an amount of Rs. 1 lakh paid (as 

prescribed for applications within the extended 

deadline of 31.03.2022 in terms of CGWA’s 

Public Notice dated 17.06.2021) vide cheque / DD 

no. 517166 dated 13.07.2021 drawn on ICICI 

Bank favouring Haryana State Pollution Control 

Board. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of Denim Craze valid 

till 11.06.2022 is attached herewith as Annexure 

A-18.  
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(q) New Garments (Sl. No. (q) in Order dated 

21.10.2021) 

Vide Application No. 6-3/20392/1/HR/IND/2021 

dated 10.04.2021, Mr. Gaya Prasad Thakur, 

Director of New Garments, applied for 

Application for Permission to Extract Ground 

Water for Industrial Use before the Haryana 

Water Resources Authority, Government of 

Haryana. [Reference No. 

HRWA1002039219442392] 

 

Vide Application No. 21-4/1306/HR/IND/2017 

dated 30.12.2017, Mr. Gaya Prasad Thakur, 

Director of New Garments, applied for 

Application for Permission to Abstract Ground 

Water for Industrial Use (Application for New 

NOC) before the Central Ground Water Authority 

(CGWA), Department of Water Resources, River 

Development and Ganga Rejuvenation, Ministry 

of Jal Shakti, Government of India. 

 

Vide NOC No. HWRA/NOC/IND/N/2021/163 & 

Application No. 6-3/20392/1/HR/IND/2021, 

34

34

300



 
 
 

Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to New Garments 

[Validity- from 06.12.2021 to 06.12.2022]. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of New Garments valid 

till 06.12.2022 is attached herewith as Annexure 

A-19. 

 

(r) Modern Dyeing (Sl. No. (r) in Order dated 

21.10.2021) 

 

Vide Application No. 12-

2/20341/1/HR/IND/2021, 21-

4/3301/HR/IND/2021 Mr. Hari Om Thareja, 

Director of Modern Dyeing Pvt. Ltd., applied for 

Application for Permission to Extract Ground 

Water for Industrial Use before the Haryana 

Water Resources Authority, Government of 

Haryana.  

 

Vide Application No. 21-4/989/HR/IND/2017 

dated 04.07.2017, Mr. Hari Om Thareja, Director 
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of Modern Dyeing Pvt. Ltd., applied for 

Application for Permission to Abstract Ground 

Water for Industrial Use (Application for New 

NOC) before the Central Ground Water Authority 

(CGWA), Department of Water Resources, River 

Development and Ganga Rejuvenation, Ministry 

of Jal Shakti, Government of India. 

 

Vide Application No. 21-4/2152/HR/IND/2019 

dated 24.09.2019, Mr. Hari Om Thareja, Director 

of Modern Dyeing Pvt. Ltd., applied for 

Application for Permission to Abstract Ground 

Water for Industrial Use (Application for New 

NOC) before the Central Ground Water Authority 

(CGWA), Department of Water Resources, River 

Development and Ganga Rejuvenation, Ministry 

of Jal Shakti, Government of India. 

 

Vide Application No. 21-4/3301/HR/IND/2021 

dated 10.01.2021, Mr. Hari Om Thareja, Director 

of Modern Dyeing Pvt. Ltd., applied for 

Application for Permission to Abstract Ground 

Water for Industrial Use (Application for New 
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NOC) before the Central Ground Water Authority 

(CGWA), Department of Water Resources, River 

Development and Ganga Rejuvenation, Ministry 

of Jal Shakti, Government of India. 

 

Vide NOC No. HWRA/NOC/IND/N/2021/22 & 

Application No. 12-2/20341/1/HR/IND/2021, 

Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to Modern Dyeing Pvt. 

Ltd. [Validity- from 08.06.2021 to 08.06.2022]. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of Modern Dyeing Pvt. 

Ltd. valid till 08.06.2022 is attached herewith as 

Annexure A-20. 

 

(s) M/s. Jyoti Dhaga Udhog (Sl. No. (s) in Order 

dated 21.10.2021) 

 

Vide Application No. 19-

3/20297/1/HR/IND/2021 dated 10.04.2021, Mr. 

Harish Singh Sirari, Director of Jyoti Dhaga 

Udyog Pvt. Ltd., applied for Application for 
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Permission to Extract Ground Water for Industrial 

Use before the Haryana Water Resources 

Authority, Government of Haryana. [Reference 

No. HRWA1002029712554274] 

 

Vide Application No. 21-4/951/HR/IND/2017 

dated 09.06.2017, Mr. Harish Singh Sirari, 

Director of Jyoti Dhaga Udyog Pvt. Ltd., applied 

for Application for Permission to Abstract Ground 

Water for Industrial Use (Application for New 

NOC) before the Central Ground Water Authority 

(CGWA), Department of Water Resources, River 

Development and Ganga Rejuvenation, Ministry 

of Jal Shakti, Government of India. 

 

Vide NOC No. HWRA/NOC/IND/N/2021/148 & 

Application No. 19-3/20297/1/HR/IND/2021, 

Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to Jyoti Dhaga Udyog 

Pvt. Ltd. [Validity- from 12.11.2021 to 

12.11.2022]. 
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True copy of the Permission Certificate for 

Ground Water Extraction of Jyoti Dhaga Udyog 

Pvt. Ltd. valid till 12.11.2022 is attached herewith 

as Annexure A-21. 

 

(t) Nutex Knit Fab (Sl. No. (t) in Order dated 

21.10.2021) 

 

Vide Application No. HWRA/IND/N/2021/412 

dated 11.09.2021, Mr. Pankaj Aggarwal, 

Proprietor of Nutex Knit Fab applied for 

Application for Permission to Extract Ground 

Water for Industrial Use before the Haryana 

Water Resources Authority, Government of 

Haryana. [Reference No. 

HRWA1005071017250319] 

 

Vide Application No. 21-4/945/HR/IND/2017 

dated 08.06.2017, Mr. Pankaj Aggarwal, 

proprietor of Nutex Knit Fab applied for 

Application for Permission to Abstract Ground 

Water for Industrial Use (Application For New 

NOC) before the Central Ground Water Authority 

(CGWA), Ministry of Water Resources, River 
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Development and Ganga Rejuvenation, 

Government of India. 

 

Vide NOC No. HWRA/NOC/IND/N/2021/161 & 

Application No. HWRA/IND/N/2021/412, 

Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to Nutex Knit Fab 

[Validity- from 03.12.2021 to 03.12.2022]. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of Nutex Knit Fab valid 

till 03.12.2022 is attached herewith as Annexure 

A-22. 

 

 

(u) Sonu Enterprises (Sl. No. (u) in Order dated 

21.10.2021) 

 

Vide Application No. 10-

2/20278/1/HR/IND/2021 dated 03.01.2021, Mr. 

Rampal Bajarh, Proprietor of Sonu Enterprises, 

applied for Application for Permission to Extract 

Ground Water for Industrial Use before the 

Haryana Water Resources Authority, Government 

40

40

306



 
 
 

of Haryana. [Reference No. 

HRWA1002027813220721] 

 

Vide Application No. 21-4/1062/HR/IND/2017 

dated 11.07.2017, Mr. Rampal Bajarh, Proprietor 

of Sonu Enterprises, applied for Application for 

Permission to Abstract Ground Water for 

Industrial Use (Application for New NOC) before 

the Central Ground Water Authority (CGWA), 

Department of Water Resources, River 

Development and Ganga Rejuvenation, Ministry 

of Jal Shakti, Government of India. 

 

Vide Application No. 21-4/2173/HR/IND/2019 

dated 25.09.2019, Mr. Rampal Bajarh, Proprietor 

of Sonu Enterprises, applied for Application for 

Permission to Abstract Ground Water for 

Industrial Use (Application for New NOC) before 

the Central Ground Water Authority (CGWA), 

Department of Water Resources, River 

Development and Ganga Rejuvenation, Ministry 

of Jal Shakti, Government of India. 
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Vide NOC No. HWRA/NOC/IND/N/2021/7 & 

Application No. 10-2/20278/1/HR/IND/2021, 

Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to Sonu Enterprises 

[Validity- from 07.06.2021 to 07.06.2022]. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of Sonu Enterprises 

valid till 07.06.2022 is attached herewith as 

Annexure A-23. 

 

(v) Generous Textile (Sl. No. (v) in Order dated 

21.10.2021) 

 

Vide Application No. 21-4/1110/HR/IND/2017 

dated 13.07.2017, Mr. Amit Jain, Director of M/S 

Generous Textiles Pvt. Ltd. applied for 

Application for Permission to Abstract Ground 

Water for Industrial Use (Application for New 

NOC) before the Central Ground Water Authority 

(CGWA), Ministry of Water Resources, River 

Development and Ganga Rejuvenation, 

Government of India. 
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Vide Application No. 2-4/20671/3/HR/IND/2021, 

Mr. Amit Jain, Director of M/S Generous Textiles 

Pvt. Ltd., applied for Application for Permission 

to Extract Ground Water for Industrial Use before 

the Haryana Water Resources Authority, 

Government of Haryana. This application has 

been recommended to CTO by Haryana Water 

Resources (Conservation, Regulation and 

Management) Authority. 

 

True copy of the recommendation of Haryana 

Water Resources (Conservation, Regulation and 

Management) Authority of Application No. 2-

4/20671/3/HR/IND/2021 dated 02.04.2021 of 

Generous Textiles Pvt. Ltd. for Permission to 

Extract Ground Water for Industrial Use is 

attached herewith as Annexure A-24. 

 

(w) Sidhi Vinayak Apparels Pvt. Ltd. (Sl. No. (w) 

in Order dated 21.10.2021) 

 

Vide Application No. 13-

2/20346/1/HR/IND/2021, Mr. Om Prakash 

43

43

309



 
 
 

Baranwal, Director of Sidhi Vinayak Apparels 

Pvt. Ltd., applied for Application for Permission 

to Extract Ground Water for Industrial Use before 

the Haryana Water Resources Authority, 

Government of Haryana.  

 

Vide Application No. 21-4/2919/HR/IND/2020 

dated 28.05.2020, Mr. Om Prakash Baranwal, 

Director of Sidhi Vinayak Apparels Pvt. Ltd., 

applied for Application for Permission to Abstract 

Ground Water for Industrial Use (Application for 

New NOC) before the Central Ground Water 

Authority (CGWA), Department of Water 

Resources, River Development and Ganga 

Rejuvenation, Ministry of Jal Shakti, Government 

of India. 

 

Vide NOC No. HWRA/NOC/IND/N/2021/23 & 

Application No. 13-2/20346/1/HR/IND/2021, 

Haryana Water Resources Authority, Government 

of Haryana issued the Permission Certificate for 

Ground Water Extraction, to Sidhi Vinayak 
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Apparels Pvt. Ltd. [Validity- from 08.06.2021 to 

08.06.2022]. 

 

Penalty of an amount of Rs. 1 lakh paid (as 

prescribed for applications within the extended 

deadline of 31.03.2022 in terms of CGWA’s 

Public Notice dated 17.06.2021) vide cheque / DD 

no. 735579 dated 12.07.2021 drawn on Bank of 

India favouring Haryana State Pollution Control 

Board. 

 

True copy of the Permission Certificate for 

Ground Water Extraction of Sidhi Vinayak 

Apparels Pvt. Ltd. valid till 08.06.2022 is attached 

herewith as Annexure A-25. 

 

(x) Supreme Fashion (Sl. No. (x) in Order dated 

21.10.2021) 

Not party to the instant reply.   

 

12. That the filings of various replies / reports by the 

Regional Officer HSPCB, Sonepat before this Hon’ble 

Tribunal in O.A. No. 32/2020, including the response 

dated 04.03.2021, all make it abundantly clear that 
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applications for permission submitted by the affected 

persons are on record with the competent authority and 

daily flow record, discharge status, etc. are all being 

inspected / monitored in accordance with law. The 

applications / permission certificates make it abundantly 

clear that “consent to operate” has been obtained since 

application for groundwater extraction cannot be made or 

processed without the same as per guidelines of the 

CGWA. The Applicant has filed this Execution 

Application by simply labelling the competent authority 

as corrupt without any proof, but government records 

cannot be brushed aside merely based on such 

statements. Further, in view of the Public Notices 

referred to hereinabove (which the Applicant has 

supressed) and the applications submitted / permissions 

obtained by the affected parties, it is reiterated that no 

Environmental Compensation/ Penalty is leviable on 

them. It is submitted that the Public Notices are material 

particulars for these proceedings, but the Applicant has 

intentionally supressed their existence.  
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PARAWISE REPLY: 

 

13. That the instant reply is bona fide and in the interest of 

justice and the following is submitted, without extensive 

reiteration of submissions already made hereinabove in 

the interest of brevity, for which the answering 

Respondents most humbly crave leave of this Hon’ble 

Tribunal to refer to and rely upon the foregoing 

submissions in the course of hearings before this Hon’ble 

Tribunal - 

(a) Para 1 is a matter of record. 

(b) Para 2 is denied as it uses incorrect addresses 

and/or names without any due diligence. The 

Applicant did not serve papers on the 

answering Respondents when the Original 

Application was filed, although he has time to 

make social media posts and harass the 

answering Respondents.  

(c) Para 3 is denied for being incorrect and the 

contents of Para 2 to 4 are reiterated since the 

Applicant is not a social worker but is working 

for vested interests who are using him as their 

front man. 
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(d) Para 4.1 is a matter of record, but the allegation 

of illegal operations is denied for being 

incorrect on the basis of the foregoing 

submissions on merits.  

(e) Paras 4.2 to 4.8 are matters of record. 

(f) Para 4.9 is denied for being misconceived. It is 

submitted that Public Notices of the competent 

authority declaring waiver of Environmental 

Compensation / penalty are squarely and 

specifically applicable to the present case, but 

these relevant and material facts / Public 

Notices readily available in the public domain 

have been intentionally supressed by the 

Applicant to build a baseless case. It is further 

submitted that to allege and sustain mala fides 

against a statutory body, a very high degree of 

proof is required to even establish a prima facie 

case at the stage of admission, while the 

Applicant herein has produced no such proof 

but only made wanton and unsubstantiated 

allegations. 

(g) Para 4.10 is a matter of record. 
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(h) Para 4.11 is denied for being misconceived and 

the foregoing submissions, that Public Notices 

of the competent authority declaring waiver of 

Environmental Compensation / penalty are 

squarely and specifically applicable to the 

present case but these relevant and material 

facts / Public Notices readily available in the 

public domain have been intentionally 

supressed by the Applicant to build a baseless 

case, are reiterated. The contents of Para 11 

above are reiterated in toto.  

(i) Para 4.12 to 4.14 is a matter of record. 

(j) Para 4.13 is a matter of record. 

(k) Para 4.15 and 4.16 are denied for being 

incorrect and it is submitted that to allege and 

sustain mala fides against a statutory body, a 

very high degree of proof is required to even 

establish a prima facie case at the stage of 

admission, while the Applicant herein has 

produced no such proof but only made wanton 

and unsubstantiated allegations and he must be 

put to strict proof of the same and costs should 
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be imposed for such wanton allegations without 

any iota of evidence calculated to harass the 

answering Respondents, leading to massive 

wastage of precious judicial time. In this 

regard, it is also pertinent to submit for the kind 

consideration of this Hon’ble Tribunal that the 

courts have always been extremely circumspect 

when it comes to petitions/applications calling 

for interference with the actions of statutory 

bodies and government officials, since judicial 

discipline is always exercised with extreme 

caution lest judicial action take over 

administrative functions of the Executive. This 

is not merely a great concern for the Judiciary 

in terms of the catena of precedents on this 

question of constitutional law, but also a 

concern for precious judicial time which has to 

be allocated only to deserving cases where 

there is at least a prima facie case and it is clear 

that the litigant has approached the court with 

clean hands. In the face of status report filed by 

the State PCB and decisions taken by 
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competent statutory authorities (including the 

Regional Officer State PCB), the preliminary 

question arises as to the need for these 

proceedings when no case has been made by 

the Applicant in E.A. 30/2021 under reply 

except to make bald unsubstantiated 

allegations.       

(l) Para 4.17 is denied for being incorrect and 

misconceived. The foregoing submissions on 

merits, including the Public Notices relied upon 

and the contents of Para 11 above, are 

reiterated.  

(m) Para 4.17 is denied for being incorrect and 

misconceived. Numerous reports have been 

prepared / filed by the State PCB after due 

inspections in accordance with law and due 

diligence by way of lab tests etc. showing 

sufficient application of mind, some of which 

reports have even been referred to by this 

Hon’ble Tribunal.  

(n) Para 4.19 is denied for being repetitive, 

incorrect and misconceived. The foregoing 

51

51

317



 
 
 

submissions on merits, including the Public 

Notices relied upon and the contents of Para 11 

above, are reiterated.  

(o) Para 4.20 is a matter of record. 

(p) Para 4.21 to 4.25 are denied for being 

repetitive, incorrect and misconceived. The 

Applicant is merely repeating submissions to 

build a case where none exists and wasting 

precious judicial time. In this regard, the 

foregoing submissions on merits, including the 

Public Notices relied upon and the contents of 

Para 11 above, are all reiterated instead of 

being reproduced verbatim in the interest of 

brevity.  

(q) Para 4.26 is a matter of record and law.  

(r) Para 4.27 is denied for being incorrect. No facts 

are set out “hereunder” as averred, which only 

goes to show the callous and wanton approach 

of the Applicant.  

(s) Para 4.28 is vehemently denied for being untrue 

and incorrect. The contents of Paras 2 to 4 are 
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reiterated since they show that this Application 

is neither bona fide nor in the interest of justice. 

(t) Para 5.1 to 5.5 are denied for being incorrect 

and misconceived wherefore the foregoing 

submissions on merits, including the Public 

Notices relied upon and the contents of Para 11 

above, are all reiterated in toto.  

(u) Para 5.6 and 5.7 are denied and the submissions 

regarding the mala fides, unclean conduct, 

attempts for a media trial in a sub judice matter, 

and lack of locus standi of the Applicant are 

reiterated.  

(v) Para 6 is a matter of record. 

(w) Para 7 is denied for being incorrect, 

misconceived, unsubstantiated, erroneous in 

law, and completely frivolous. The foregoing 

submissions all cogently point to the fact that 

this Execution Application not only deserves to 

be dismissed in limine but also deserves that 

heavy costs be imposed on the unscrupulous 

and wanton Applicant.   
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PRAYER: 

 

14. That the affected parties / answering Respondents hereby 

most humbly pray that, in view of the foregoing facts and 

circumstances, this Hon’ble Tribunal may graciously be 

pleased to dismiss with costs E.A. 30/2021 in O.A. 

32/2020 on maintainability and/or on merits, as this 

Hon’ble Tribunal may deem fit to secure the interest of 

justice, for which act of kindness the affected parties as 

in dutybound shall forever pray. 

 

 

 

 

 

 

 

Date:     .01.2022 

Place: Delhi 

   

   FILED BY: 

 

  Arunava Mukherjee 

  D-731 (LGF), C.R. Park,  

  New Delhi 110019 

  Mob. +91-9717911776 

  Email: mukherjee.arunava 

                            @gmail.com 
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